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 UHF  Equipments  in  Karnataka

 8947-  A.  SHRI  H.D.  DEVEGOWDA:
 Will  the  Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  whether  non-availability  of  adequate
 Ultra  High  Frequency  30/60/120  Systems
 has  resulted  in  delays  in  net  working  of
 telephone  systems  in  the  State  of  Karna-
 taka;

 (b)  whether  there  is  any  delay  in  allot-
 ment  of  supply  of  UHF  30/60/120  transmis-
 sion  system:  and

 (c)  if  so,  the  details  and  the  reasons
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMUNICATIONS  (SHRI
 P.V.  RANGAYYA  NAIDU):  (a)  No,  Sir.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 [Translation]

 Top  level  team  for  foreign  Investment

 8947-B.  SHR!  RAM  SINGH  KASH-
 WAN:

 SHARIR.  SURENDER
 REDDY:

 Willthe  Minister  of  POWER  AND  NON-
 CONVENTIONAL  ENERGY  SOURCES  be

 pleased  to  state:

 (a)  whether  a  top  level  three  member
 team  headed  by  a  Cabinet  Secretary  has

 recently  visited  several  industrialised  coun-
 tries  to  seek  foreign  investment  for  various

 projects  in  India;

 (0)  if  so,  the  details  thereof;  and
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 (८)  the  time  by  which  the  teamis  likely  to
 submit  its  report?

 THE  MINISTER  OF  STATE  OF  THE
 MINISTRY  OF  POWER  AND  NON-CON-
 VENTIONAL  ENERGY  SOURCES  (SHRI
 KALP  NATH  RAI):  (a)  No,  Sir.

 (b)  and  (c).  Question  does  not  arise.

 12.00  hrs,

 [English]

 SRIMATI  GEETA  MUKHERJEE  (Pan-
 skura):  Sir,  though  |  lend  my  support  in
 advance  to  what  ।  know  Saifuddin  Choudhury
 is  going  to  say,  but  |  am  raising  a  separate
 thing  because  lam  receiving  telephone  calls
 from  Manipur  for  the  last  two  days  that  the
 situation  is  becoming  quite  serious  You
 know  there  is  ०  big  movement for  inclusion  of
 Manipur  language  in  the  Eighth  Schedule.
 So,  that  is  actually  a  very  very  serious  di-
 mention  which  has  taken  in  Manipur.  Al-
 ready  transport  strike  etc.  are  going  on.
 Through  you,  |  would  like  to  draw  the  atten-
 tion  of  the  Minister  for  Human  Resource
 Development  as  well  as  the  Minister  for
 Parliamentary  Affairs  that  this  movement  is
 likely  to  be  utilised  by  the  extremists  and  that
 process  has  already  started.  That  is  why  ।
 am  warning  that  if  you  want  to  avoid  that
 situation  in  Manipur,  then  kindly  take  quick
 action  for  inclusion  of  Manipur,  then  kindly
 take  quick  action  for  inelusion  of  Manipuri
 language  in  the  Eighth  Schedule.

 SHRI  NIRMAL  KANT!  CHATTERJEE
 (Dum  dum):  Both  Manipur  and  Nepaii.

 SHRIMATI  GEETA  MUKHERJEE:
 Naturally,  the  other  ones  are  also  there.

 ...(/nterruptions).

 SHRI  LOKANATH  CHOUDHURY
 (Jagatsinghpur):  While  speaking,  the  Home
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 Minister  had  agreed  here  in  this  House  that
 it  will  be  included.  But  if  the  Government
 declines  response  to  this,  ।  think  this  will
 affect  the  situation  in  Manipur...  (/nterrup-
 tions).

 [  Translation}

 SHRI  MADAN  LAL  KHURANA  (South
 Delhi):  Our  party  has  also  passed  a  resolu-
 tion  about  Manipuri  language.  We  also  sup-
 port  it.

 [English]

 SHRI  RAM  KAPSE  (Thane):  Private
 Member's  Billi  also  is  lying  there,
 Sir....(interruptions).

 {  Translation]

 SHRI  MADAN  LAL  KHURANA:  Mr.
 Speaker,  Sir,  |  would  like  to  raise  the  matter
 about  Delhi  again  today.  When  the  Bill  of
 Delhi  had  been  introduced  in  December,
 elections  in  a  period  of  six  to  eight  months
 had  been  promised.  Assembly  Bill  had  been
 passed.  But  ithadbeen  said  that  many  other
 Bills  as  Corporation  Bill,  BOMC  Bill,  DESU
 Bill  are  to  be  brought  and  DIC  Board  had  to
 be  constituted,  DDA  Act  also  has  to  be
 amended,  therefore  it  was  said  that  allthese
 Bills  and  amending  Bills,  willbe  introduced  in
 the  Next  session.  But  nothing  had  been  said
 in  this  connection.

 |  had  requested  the  ‘hon.  Minister  a
 week  ago  to  call  a  meeting  of  all  the  politcal
 parties  for  seeking  suggessions  about  the
 future  of  Delhi.  An  outline  should  be  given.
 But  all  are  silent.  |  don't  know  whether  elec-
 tions  will  be  conducted  or  not.  What  will
 happen  to  the  entire  set  up?  People  of  Delhi
 have  received  house  tax  bills,  showing  the
 amount  twenty  times  to  fifty  times  higher.  A
 Committee  had  been  constituted  in  1989
 under  the  chairmanship  of  Shri  Vijay  Kumar
 Malhtra.  The  Delhi  Administration  had  ac-
 cepted  the  recommendations  of  that  Com-
 mittee.  At  that  time  it  had  been  submitted
 that  some  amendments  are  required  in  the
 Delhi  Corporation  Act.  Three  years  have
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 elapsed.  Nothing  is  being  done  to  settle  the
 property  tax  bills  received  by  people,  Through
 you  |  would  like  to  know  from  the  Govern-
 mentwhetherthe  amendment  would be  made
 in  the  current  session  since  only  one  week  is
 left.  We  have  to  raise  these  issues  in  Parlia-
 ment.  Shri  Arjun  Singh  and  Minister  of  Par-
 liamentary  Affairs  are  present  here.  This
 House  should  take  the  people  of  Delhi  into
 confidence.  The  Government  should  dis-
 cuss  this  matter  with  the  representatives  of
 the  political  parties  and  decide  about  future
 set  up  of  Delhi  and  the  Bill  in  this  regard  is  to
 be  brought  in  the  House.  One  line  amend-
 mentis  required to  be  made  in  the  law  to  deal
 effectively  with  the  complaints  of  the  people
 regarding  house-tax.  |  would  like  to  know
 about  it...  (Interruptions)

 SHRI  KALKA  DAS  (Karol  Bagh):  would
 not  like to  repeat  what  Shri  Khurana  has  said
 but  |  would  like  to  support  him  and  submit
 that  the  citizens  of  Delhi  are  feeling  disturbed
 fora  long  time  due  to  delay  inthe  constitution
 of  Boards  and  holding  of  elections.  Bureacu-
 racy  is  dominating  here  and  no  one  pays
 attention  to  others.  You  should  direct  the
 Government  to  take  immediate  action.  tt
 should  also  announce  the  date  of  elections
 to  Delhi  Assembly.  (/nterruptions)

 [English\

 SHRI  YAIMA  SINGH  YUMNAM  (Inner
 Manipur):  Sir,  three  representatives  of  the
 Manipuri  Language  Demand  Coordination
 Committee-one  from  Manipur  and  two  rep-

 Tesentatives  of  Manipuri-speaking  people  of
 Assam-have  launched  an  agitation  of  fast-
 unto-death  since  30.4.1992.  They  are  still  at
 the  Janpath  crossing  on  their  fast,  facing  the
 heat  and  rain.  They  have  started  fast-unto-
 death.  By  this  morning  their  condition  has
 become  very  alarming.  |amafraid  that  if  they
 succumb  to  death,  it  will  create  a  situation  in
 which  the  entire  Manipur  will  be  flared  up.
 The  situation  which  may  be  created  by  this
 will  be  exploited  by  the  extrenaists  in  the
 State  and  they  will  create  furthermore  trouble.

 ॥  addition to  what  hon.  Member  Geetaji
 mentioned  just  now  in  the  House,  |  want  to


